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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2021
In the matter under Section 18(1) read

with Sections 14 & 15 of the national
Green Tribunal Act, 2010;

AND

In the matter of Report of Joint
Committee dated 17-01-2024;

AND

In the matter of: Reply on behalf of Shri
Girdhari Lal Chawla and Sons through
Rishi Chawla, for Benipur and Kaitha
Lakhanpur Washing Plants shown at
Serial # 9 and 16;

AND

IN THE MATTER OF:

Devidas Khatri

S/o Shri Nanad Kishre Khatri

R/0 239,Laxmi Nagar,

Behind Mangori Walon Ki Bagichi,
Brahmpuri, Jaipur 302002
Email:adv.anoopl0@gmail.com

Mobile n0.9928000061
....Applicant

Versus

v




2018

Union of India
through its Secretary, MOEF&CC,
3" Floor, Prithvi Wing, Indra

Paryavaran Bhawan, Jor Bagh, New Delhi-110003

Email:tapka.jigmet@gov.in,
Phone 01124695274

State of Uttar Pradesh

through its Chief Secretary

Govt. of U.P. 101 Lok Bhawan, U.P. Civil
Secretariat, Vidhan Sabha Marg,
Lucknow 226001

scup@nicoin Phone 0522-2238212

Central Pollution Control Board

Through its Member Secretary

Parivesh Bhawan, EBD-cum-Office Complex
East Arjun Nagar, Delhi 110032
Mscb.cpcb.in Phone 011-22303655

Uttar Pradesh Pollution Control Board
Through its Member Secretary

Buolding N. TC-12V Vibhuti Khan,

Gomti Nagar, Lucknow, Uttar Pradesh 226010
ms@uppcb.com, Phone No. 0522-2720895

Department of Geology and Mining,
Uttar Pradesh through Principal Secretary,
Geology & Mines, Government of Uttar Pradesh,

%, Khanij Bhawan 27/8 Rajaram Mohan Roy Marg,
< Lucknow - 226001

E‘(l ‘NQ‘:;(}/ ) }
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damupexp@gmail.com Phone No. 0522-2205904
6. District Collector, Prayagraj (U.P.)

Dwarikapuri, Old Katra, Prayagraj,

Uttar Pradesh 211002

dmall@nic.in, Mobile N0.954417517

7. Medical Health and Family Welfare Department
through Principal Secretary
1% Floor, Lal Bahadur Shastri Bhawan,

Uttar Pradesh Secretariat, Lucknow
....Respondents

I, Rishi Chawla, s/o late Ramesh Chandra Chawla,
aged around 43 years, resident of 87 Darbhanga Colony,
Allahabad presently at Prayagraj do solemnly affirm on

oath as under:

1. I am the Proprietor of M/s Shri Girdhari Lal Chawla and
Sons (hereinafter referred to as “the Project Proponent”)
and I am well conversant with the facts of the case and
as such I am competent to swear the present affidavit on
my behalf as well as on behalf of M/s Shri Girdhari Lal

Chawla and Sons.

g
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That the deponent has gone through the Report dated

rJ

17-01-2024 filed by the Joint Committee in compliance of
Order dated 06-11-2023 in O.A. No. 203 of 2021, and
the deponent denies allegations made therein save those

which are expressly agreed to below.

3. That at the outset it is submitted that the Petitioner filed
an Original Application bearing O.A. No.203 of 2021
before this Hon'ble Tribunal. It was sought that the
respondent authority be directed to stop the illegal
mining activities of Silica Sand in the area located in the
Shankargarh Block and nearby area with immediate

effect and other reliefs.

4. That so far as Joint Committee Report dated 17-01-2024
(‘the impugned report’) is concerned, it is submitted that
the Project Proponent has fixed one Washing Plant each
at Village Benipur and Kaitha Lakhanpur, Shankargarh
Block, District Prayagraj having one each borewell, which
has been dug out for running washing plants in

accordance with applicable rules and regulations. The

b
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washing plant facility is designed to remove impurities
and contaminants from silica sand. The washing plants
use various techniques, including scrubbing, washing,
and rinsing, to remove impurities such as clay, silt, and

organic matter.

5.  That a perusal of the report dated 17-01-2024, the U.P.
Pollution Control Board (hereinafter referred to as “the
UPPCB") has shown the presence of two washing plants
at Serial #9 and 16 of Annexure E at Village Benipur and
Kaitha Lakhanpur, Shankargarh, Tehsil Bara, District
Prayagraj. The details of two washing plants are as
follows:

(A) BENIPUR WASHING PLANT SHOWN AT SERIAL

#9 OF ANNEXURE E OF THE REPORT DATED 17-01-
2024:-

6. That so far as the Benipur washing plant is concerned, it
is submitted that the washing plant is in complete
compliance with all regulatory provisions. The UPPCB had

issued consent orders dated 30-07-2020 under the

/ provisions of Air (Prevention and Control of Pollution)

b




2022

©

Act, 1981 and Water (Prevention and Control of Pollution)
Act 1974 (hereinafter referred to as “the Air and Water
Pollution Act”) in the name of Project Proponent for
Benipur washing plant. The consent orders were valid for
the period commencing from 29-07-2020 to 31-03-2023.
The consent orders were issued for 15 Metric Tones / Day
Silica Sand. Copy of the CTO dated 30-07-2020 for
Benipur Washing Plant shown at SI. # 9 is being annexed

herewith and marked as Annexure # R-1 to Affidavit.

6.1. That by another communication dated 06-04-2023, the
UPPCB further granted consent order for Benipur
Washing Plant for the capacity of 50 Metric Tones / Day,
which is valid from 06-04-2023 to 31-03-2026. Copy of
the CTO dated 06-04-2023 for Benipur Washing Plant
shown at Sl. # 9 is being annexed herewith and marked

as Annexure # R-2 to Affidavit.

6.2. That further, the Department of Water Resources, River

Development and Ganga Rejuvenation, Central Ground

Authority, Government of India, issued a

[
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Registration Certificate for Existing / New Well under
Section 10(1) of U.P. Ground Water Management and
Regulation Act, 2019 (hereinafter referred to as ™the
Ground Water Act, 2019’) on 22.03.2023 for the well at
the Benipur washing plant. Copy of the Registration
Certificate of existing / new well for Benipur Washing
Plant shown at Serial #9 is being annexed herewith and

marked as Annexure # R-3 to Affidavit.

6.3. That the District Magistrate, Prayagraj issued a Storage
License under the Uttar Pradesh Minerals (Prevention of
Illegal Mining, Transportation and Storage) Rules, 2018,
in the name of Project Proponent, for storage of 4500 MT
for Benipur washing plant, which is valid for the period
from 04-03-2023 to 03-03-2026. Copy of the Storage

License for the Benipur washing plant shown at Serial #9

is being filed herewith and marked as Annexure # R- 4

to Affidavit.

(B) KAITHA LAKHANPUR WASHING PLANT
BIRES SHOWN AT SERIAL #16 OF ANNEXURE E OF THE
REPORT DATED 17-01-2024:-

) 1 I 2
9}) 24 % /
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That so far as the Kaitha Lakhanpur washing plant shown
at Serial #16 is concerned, it is submitted that the
UPPCB issued consent orders dated 26-08-2021 to the
Project Proponent for the approved production capacity
of 1800 Ton/Month Silica Sand for Kaitha Lakhanpur
washing plant. The consent order dated 26-08-2021 for
Kaitha Lakhanpur washing Plant is valid from 26-08-2021
to 31-03-2024. Copy of the CTO dated 26-08-2021 for
Kaitha Lakhanpur washing Plant shown at SI. # 16 is

being annexed herewith and marked as Annexure # R-

5 to Affidavit.

That before expiry of the period of CTO for Kaitha
Lakhanpur washing Plant, the Project Proponent applied
for a fresh consent for 2000 Metric Tonnes / Month from
the UPPCB, which was granted vide consent order dated
23-03-2024 for the period from 01-04-2024 to 31-03-2029
Copy of the CTO dated 23-03-2024 for Kaitha Lakhanpur

washing Plant shown at Serial # 16 is being annexed
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7.2, That the Project Proponent applied for the Authorization
/No-Objection Certificate for sinking of existing well
under the provisions of Ground Water Act, 2019 for
Kaitha Lakhanpur washing Plant shown at Serial # 16.
The Ground Water Department issued a No Objection
Certificate for Existing / New Well under Section 14 of the
Ground Water Act, 2019, which is valid from 13-12-2023
to 12-12-2028, for annual extraction of 7665 cubic
meters. The Project Proponent has fixed a digital water
flow meter as well as Piezometers. Copy of the
Authorization /NOC dated Nil for Kaitha Lakhanpur
washing Plant shown at Serial # 16 is being filed

herewith and marked as Annexure # R -7 to Affidavit.

7.3. That pursuant to the No Objection Certificate for Existing
/ New Well under Section 14 of the Ground Water Act,
2019 granted in respect of the washing plant at Serial
#16 at Kaitha Lakhanpur, the Project Proponent
received a Registration Certification in Form 1(A) from

the Ground Water Department. A copy of the Registration

W
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Certificate under Form 1(A) is being filed here with and

marked as Annexure # R-8 to Affidavit.

7.4. That the District Magistrate, Prayagraj issued a Storage
License in the name of Project Proponent , for storage of
4500 MT for Kaitha Lakhanpur washing plant, which is
valid for the period from 04-01-2023 to 03-01-2026.
Copy of the Storage License for the washing plant shown
at Serial #16 is being filed herewith and marked as

Annexure # R-9 to Affidavit.

7.5. That, therefore, the washing plants shown at Serial # 9
and 16 have all the requisite consent orders, and are in
complete compliance with the law. In light of the
aforesaid reply, it is submitted that the reports are based
on conjecture, completely absurd and far-fetched. Thus,
the reports ought not to be accepted and deserve to be
rejected in so far as the Project Proponent is concerned.

(C) ALLEGATIONS IN RESPECT OF WASHING
PLANTS:-
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8. That contrary to the Reports dated 23.02.2023 and
17.01.2024, the Project Proponent has not violated any
norms or legal rules governing the operation of washing
plants, nor caused any undue pollution. No specific
allegation of pollution or other violation has been made
against the Project Proponent in either of the Reports.
Additionally, no allegation of wrongdoing has been made
with respect of the Project Proponent in the Report dated
12.03.2024, where it is mentioned that out of 42 washing
plants, 35 washing plants are active. Based on inspection
dated 04.03.2024 and 05.03.2024, the active washing

plants were found to be in compliance with law.

9. That at paragraph 7.2.1 of the Impugned Report, the
allegation that the CTOs are required to be revised as
they are not specific to the units is blatantly incorrect in
respect of the Project Proponent, who has unit-specific

CTOs. Regardless, the CTO in respect to the Project

‘ﬁ;‘?' Proponent is not required to be revised.
f 8 %\
/

N
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10. That paragraphs 7.2.3. and 7.2.4. of the Impugned
Report contain mere suggestions for mechanical sludge
removal and undesirable spillage of waste water.
Additionally, there is no specific allegation of wrongdoing
against the Project Proponent and Project Proponent in
the said paragraphs. In any case, it is submitted that
there is minimal spillage of wastewater in the
surrounding areas, and the Project Proponent has a
proper water recycling system. This is because the water
used by the Project Proponent to clean silica sand is
stored in a reservoir after usage, whereby the clay /
impurities settle at the bottom. Once the clay is settled,

the water is re-used to clean silica sand.

11. That paragraph 7.3 of the Impugned Report merely
contains an unsubstantiated suspicion of excess mineral
\ stock in the washing plants. This allegation is false in

respect of the Project Proponent.

That allegations in paragraph 7.4 of the Impugned Report

regarding approach roads not being in order and lack of

i
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preventive measures for curbing air pollution, is
specifically denied in respect of the Project Proponent.
The approach road of the Project Proponent is in order,
and additionally, the Project Proponent utilizes a system

of water sprinklers to control air pollution and settle dust.

13. That the present Reply has been filed bona fide and in
the interest of justice. The Project Proponent reserves its
right to add additional grounds for challenge including
impugning any Joint Committee Report. The Project
Proponent craves leave of this Hon'ble Tribunal to claim

any such relief subsequently.

14. That the Project Proponent is a law - abiding entity and
has always complied with Environmental Laws, and the
Project Proponent never indulged in violation of
environmental laws. In light of the aforesaid reply, it is
submitted that the Impugned Report dated 17-01-2024
based on conjecture is completely absurd. The
documents attached at Annexures to this affidavit are

true copies of their respective originals.

v
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15. That in totality of all aforesaid facts and circumstances, it
is expedient to secure the ends of justice that this
Hon'ble Tribunal may kindly be pleased to discharge the
notice issued against the Washing Pant of Project

Proponent shown at Sl. # 9 and 16 of Annexure E to the

@\,«
DEPO/NENT

of the Impugned Report dated 17-01-2024.

VERIFICATION

I, the deponent above named, do hereby verify that
the contents of my above affidavit are true and correct to
the best of my knowledge and belief and legal advice

believed to be true by me. I state that nothing material

has been concealed therefrom.

Verified at on this 30 day of March, 2024.

b
v %Zr G)%U (f DEPONENT

This docurment
me on.

The execu ann ,,_\y;-_,- fu‘f € M
i ( 0@/
3 st&,




e- R-)
u.p. |%9l|30:||(,'unlrol Board An Pexy u

CONSENT ORDER

Ref No. - Dated : 30/07/2020
99934/UPPCB/Allahabad(UPPCBRO)/CTO/air/ALLAHABAD/2020

To.
Shri GYANENDRA MISHRA-MANAGER
M/s SHREE GIRDHARI LAL CHAWLA & SONS
BENIPUR. BARA, PRAYAGRAIJ
ALLAHABAD

Sub : Consent under section 21/22 of the Air (Prevention and control of Pollution) Act, 1981 (as amended)
to M/s. SHREE GIRDHARI LAL CHAWLA & SONS

Reference Application No. 9149046 Dated : 30/07/2020

1. With reference to the application for consent for emission of air pollutants from the plant of M/s
SHREE GIRDHARI LAL CHAWLA & SONS. under Air Act 1981. It is being authorised for said
emissions, as per the standards, in environment, by the Board as per enclosed conditions .

This consent is valid for the period from 29/07/2020 to 31/03/2023 .

3. Inspite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 21 (6) of the
Air (Previntion and Controt of Pollution) Act, 1981 as amended.

o

This consent is being issued with the permission of competent authority . JAGAT Digitally signed by
JAGAT BAHADUR

BAHADUR L

ate: 2020.07.30

SINGH 11:52:34 +05'30°

For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRAJ.
Enclosed : As above
(condition of consent):
JAGAT Digitally signed by
Copy to:  CEO-2, UPPCB LUCKNOW. BAHADUR s HouR
Date: 2020.07.30
SINGH 11:52:59 +05'30"

R.O., UPPCB PRAYAGRAJ.

W
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Dated : 30/07/2020
CONDITIONS OF CONSENT

This consent is valid only for the approved production capacity of Silica Sand-15 Ton/Day.

This consent is valid only for products and quantity mentioned above. Industry shall obtain prior
approval before making any modification in product/ process /fuel/ plant machinery failing which
consent would be deemed void.

The maximum rate of emission of flue gas should not be more than the emission norms for the
stacks.

Air Pollution Source Details.

Air Pollution Source Details

S.No Air Polution | Type of Fuel Stack No. Parameters Height
Source
\ 1 DG SET DIESEL 01 Particulate | AS PER E(P)
Matter ACT 1986

The emissions by various stacks into the environment should be as per the norms of the Board .

Emission Quality Details Detail
S.No Stack No I Parameter l Standard

Quantity of other pollutants should also be as per the norms prescribed by the Board/ MOEF & CC/or
otherwise mandatory .

The equipment for air pollution control system and monitoring ,as proposed by the industry and
approved by the Board should be installed in their premises itself .

The modification or installation in the existing pollution control equipments should be done only by
prior approval of Board .

The operation of air pollution control system and maintenance be done in such a way that the
quantity of pollutants should be in accordance with the standards prescribed by the Board/MoEF &
CClor otherwise mandatory .

Unit should do provisions for fugitive emissions chimney/stack as per the norms of the Board/ MOEF
& CClor otherwise mandatory .

The unit should submit the stack emissions monitoring report within one month from issuance of
consent order along with the point wise compliance report of the consent order . Further quarterly
monitering report should be submitted .

Specific Conditions:

JAGAT Digitally signed by
JAGAT BAHADUR SINGH

BAHADUR ;20200730

SINGH 11:53:14 +05'30'

b



LUt shall maintain the Ambient /\ir/N(z.(Qﬁxﬁly as per standard.

2 Umtis directed to maintain the stack height attached with D.G sets as per standard within 02
month & also maintain acoustic enclosures for Noise Pollution Control,

3. Ut is directed to submit Stack Monitoring Report of the installed D.G Sets monitored by
approved laboratory within 03 month from approved laboratory.

£

- Unitis directed to make a boundary wall around the premise within 03 month.

I

- Unat will strengthen green belt in the premise of the total occupied area.
6. Unit is directed to comply the provision of Solid Waste Rule 2016.

7. Unit is directed to comply the provision of E (P) Act 1986 as applicable to the unit.

(o]

. Unit will not make any expansion without prior consent of the State Board.
9. Unit shall submit Ambient Air Monitoring Report in 03 month.

10. Unit is directed to submit compliance report quarterly.

Digitally signed by
Issued with the permission of competent authority . JAGAT BAHADUR JAGAT BAHADUR SINGH
SINGH Date: 2020.07.30

11:53:23 +05'30"
For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAJ.

%
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CONSENT ORDER

Ref .\_"o. - Dated : 30/07/2020
99935/UPPCB/Allahabad(UPPCBRO)/CTO/wate
r/ALLAHABAD/2020

To.
Shri GYANENDRA MISHRA-MANAGER
M/s SHREE GIRDHARI LAL CHAWLA & SONS
BENIPUR, BARA, PRAYAGRAJ,PRAYAGRAJ,211000
ALLAHABAD

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SHREE GIRDHARI LAL CHAWLA &

SONS
Reference Application No :9149086 ' Dated :30/07/2020
1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHREE GIRDHARI LAL
CHAWLA & SONS is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

This consent is valid for the period from 29/07/2020 to 31/03/2023 .

3. In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board

reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

[3S)

This consent is being issued with the permission of competent authority . JAGAT Digitally signed by
JAGAT BAHADUR
BAHADUR lS)INGH
ate: 2020.07.30
SINGH 11:55:38 +0530'

For and on behalf of U.P. Pollution Control Board

R.O., UPPCB PRAYAGRAJ.

Enclosed : As above

(condition of consent):
JAGAT Digitally signed by JAGAT

Copy to:  CEO-2, UPPCB LUCKNOW. BAHADUR  gcamsmcrisss:
SINGH +05'30'
R.O., UPPCB PRAYAGRAJ.
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Annexure to Consentissued to M/S.SHREL GIRDHARI LAL CHAWLA & SONS vide

Consent Order No. 9149086/ Water Dated : 30/07/2020

4(a)

CONDITIONS OI' CONSENT

This consent is valid only for the approved production capacity of Silica Sand-15 Ton/Day.
The quantity of maximum daily effluent discharge should not be more than the following :
|
Effluent Discharge Details |
|

S.No Kind of Effulant Maximum daily Treatment facility and |
1 discharge.KL/day discharge point |
1 Domestic 3 KLD Septic Tank }

Arrangement should be made for collection of water used in process and domestic effluent
separately in closed water supply system. The treated domestic and industrial effluent if discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of
effluent. It should also be ensured that domestic effluent should not be discharged in storm water

drain .
The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .
Domestic Effulant
S.No Parameter 1 Standard
The industrial effluent should be treated in treatment plant so that the treated effluent should be in
conformity with the following norms. .

Industrial Effulant
S.No Parameter l Standard

Effluent generated in all the processes, bleed water, cooling effluent and the effluent generated from
washing of floor and equipments etc should be treated before its disposal with treated industrial
effluent so that it should be according to the norms prescribed under The Environment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been prescribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment

(Protection) Act, 1986.

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effluent disposal point should have arrangement for
flow meter/V Notch for measuring effluent and its log book be maintained .

Specific Conditions:

JAGAT Digitally signed by JAGAT
DUR SINGH

BA H A D U R gﬁrefzoz[:)m.?o 11:56:02

SINGH "

b
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L This consent is valid for Washing of Silica Sand- 15 Ton/Day.
2 Unitis directed to reuse of reeyeled water through settling tank.

3 Unitis directed to make provision of Rain Water Harvesting & Ground Water Recharging within
03 months,

S. Unitis directed to make a boundary wall around the premise within 03 month.
0. Unit shall ensure zero discharge outside the premise.

7. Unit is directed to comply the provision of Central Ground Water Authority NOC if withdrawal of
ground water.

3. Unit is directed to install ISI Mark Water Meter on the installed tube wells for the measurement of
water abstraction.

9. Unit is directed to develop green belt of appropriate thickness around the premise with fast
growing deciduous saplings.

10. Unit directed to file Annual Compliance Report of the condition.

11. For the expansion/diversification of the production capacity, pre-consent of the State Board shall
be mandatory.

12. Unit is directed to submit audited balance sheet of 2019-2020 for the verification of fee consent

Air & Water.
JAGAT Digitally signed by
i issi i JAGAT BAHADUR SINGH
Issued with the permission of competent authority . BAHADUR iy
SINGH 11:56:13 +05'30°

For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAJ.

V>
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i\"-*ﬁ": Uttar Pradesh Pollution Control Board @
\“VI Bunlding. No TC 12V Vibhati K hand, Gomti Nagar, Locknow-226010
Phone 0832273088 7008V P 05000 200760, Tl intomppehing Webate:www appeh.com
ISOSS2UPPCR/ANahabad(UPPCBROYCTOMoth/PRAYAGRAJ/2023 Date: 06/04/2023
Lo,
My
SHREE GIRDHART LAL CHAWLA & SONS
BENIPUR, BARA, PRAYAGRAJ Application Id-
20408356

Consolidated Consent to Operate and Authorisation hercinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act. 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHREE GIRDHARI LAL CHAWLA & SONS located at BENIPUR, BARA,
PRAYAGRAJ. subject to the provisions of the Water Act, Air Act and the orders that may be made
further and subject to following terms and conditions :-

1. This CCA SHREE GIRDHARI LAL CHAWLA & SONS granted for the period from 06/04/2023 to
31/03/2026 and valid for manufacturing of following products.

S "Product Quantity Unit

No

1 SILICA SAND- 50 Metric Tonnes/Day
TON/DAY

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent ] Quantity(KLD) ‘Treatmentfacilityl Discharge point '

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(i1i) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

[ S.No. Parameter L Standard

(iv) Sewage Treatment and Disposal :- The applicant shall provide comprehensive STP as is required with

reference to influent quantity and quality.In case ol stoppage ol [unctioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched immediately.
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(V) The treated sewape shall be rensed in pardening as L as possible, e STP shall be maintainec
contmuously soas o achieve the quality of the treated sewape to the following standards,

!

N No. Parameters ISlnqur(Is |
3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1 The apphicant shall use following fuel and install a comprehensive control system consisting of control
cquipment as required with reference (o generation of emissions and operate and maintain the same

contiuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air 1'l‘_\'pc of fuel| Stack no z'mllrol Height of
Pollution Device Stack
Source
DG SET 15| DIESEL 01 Particulate | AS PER E(P)
KVA Matter ACT 1986
2 |PORTABLE| DIESEL 01 Particulate | AS PER E(P)
CHAKKI Matter ACT 1986
Emmission Quality Standards
S No. Stack no Parameters Standards
| v
i 1 01 Particulate Matter | AS PERQ%%P) ACT
1

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately

(i1) The unit will not use any type of restricted fuel.

1i1) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-

Day time : from 6.00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for Industrial |Commercial | Residential Silence
Noise level in Area Area Area Zone
db(A) Leg
Day |Night| Day |Night| Day |Night| Day |Night
Time | Time | Time | Time | Time | Time | Time | Time
- 75 70 65 55 55 45 50 40

4. Essential documents to be submitted by the Industry/Unit as Applicable :-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(i1) Quarterly compliance report of the CCA, photograph ol 'TP/APCs/Wasle Storage Area,

5. Competent Authority reserves the right to change/modily/add any time any condition of this CCA.

6. Unit has to comply with the following specilic & general conditions, Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81-7-2021-09 (Wri)/2016 dated.13.10.2021 issued by Department of
pyjronment, Forest and Climate Change, Uttar Pradesh. You are directed to develop Miyawaki Forest as
RO BQP available at URL:-http://www.upeep.in/TrainingSession.aspx for ensuring timely compliance of

A V7
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this diveetniong you are hereby diveeted o submit a bank puarantee with minimum validity of one year of the
amauntequivalent (o the sum ol initial consent fees (Air and Water) or Rs, 50,000/~ (Rs. Fifty Thousand
Onv) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
comphance of this direction, your consent will be revoked by the Board.

N A the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the mdustry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibihity of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered
outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not
complying with stipulated conditions or any further direction/instruction issued by the Board, legal action
shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.
7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all
other concerned offices. In case of failure of pollution control equipment, the production process connected
to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be
reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by
the Competent Authority.

I'1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types
production capacity/manufacturing process/capacity enhancement ete. or any change in effluent discharge
point or emission point

12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as
may be necessary.

Specific Conditions:-

1. Unit shall maintain the Ambient Air/Noise Quality as per standard.

2. Unit is directed to comply the provision of I (P) Act 1986 as applicable to the unit.

3. Unit is directed to maintain the stack height attached with D. G sets as per standard within 02 month &
also maintain acoustic enclosures for Noise Pollution Control,

4, Uni( is directed to submit Compliance of Ground Water Authority if withdrawal of ground water.

A_.§ is dmucd to make a boundary wall around the premise within 03 month,
englhm green beltin the premise of the total occupied area,

m;q
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o Umitis divected to reuse of reeyeled water through settling pacea tank,

S Unitis directed o make provision of Rain Water Harvesting & Ground Water Recharging within 03
months.

0. Unitis directed to make a boundary wall around the premise within 03 month.

10, Unit shall ensure zero discharge outside the premise.

11, Unitis directed to install 1IST Mark Water Meter on the installed tube wells for the measurement of water
abstraction.

12. Unit directed to file Annual Compliance Report of the condition.

13. Unit is directed to comply the provision of Solid Waste Rule 2016.

14, Unit shall submit Ambient Air Monitoring Report in 03 month.

15. You are directed to submit purchase of Raw Material/Sand sand every quarterly.

RAMESH e ey L
KUMAR SINGH %e20i22tcs
R.O., UPPCB PRAYAGRAJ.
Copy to:
CEO-2. UPPCB LUCKNOW. RAMESH b ioyoed

RAMESH KUMAR SINGH

KUMAR SlNGH Date: 2023.04.06

18:10:26 +05'30"

R.O., UPPCB PRAYAGRAJ.

>
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Ground Water Department
(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shalkti
Government of Uttar Pradesh

->

Form 3 (A)
(Commercial or Industrial or Infrastructural or bulk user)

[See Rule 8(1)]
Certificate Of Registration Of Existing/New Well
{UISTO(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019}

Registration No.: 202302000126

Namec of the Owner RISHI CHAWALA

Address of the Applicant IE‘;”)}‘;;;?""“"""g‘"g"* Bira Application Form Serial No, PGRI0223RIN00SY

Date of Submission 06/02/2023 Specimen Signature

Company Name Shree Girdhari Lal Chawala and Sons ~ Company Address Shree Girdhari Lal Chawala and

Sons
Location Particulars
District Prayagraj Block SHANKARGARH
Plot No./Khasra No. 1 Municipality/Corporation No
Ward No./Holding No. N/A
Particular of the Existing Well and Pumping Device
?\:llll of Construction/Sinking of the 01/01/2022
Type of Well Tube Well/Boring Depth of the Well (In meter) 4572
Purpose of well Industrial Assembly Size(For Tube Well)
Strainer Position (For Tube Well)
Type of Pump Used Submersible ILP. of the Pump 2.00
Operational Device Llectric Motor Rate of Withdeawal (m3/hr) 1.00

Date of Energization (In Case of Electric Pump) 01012022

This certificate of registration is issued on the basis of the information furnished by the applicant subject to the condinions stated overleat:
Conditions

1. For the purpose of measuring and recording the quantity of ground water extracted, every said user shall aftix water meters, which record rate and
quantum of extraction, at outlet of pumping devices and it shall be presumed that the quantity recorded by the meter has been extracted by the said user,
until the contrary is proved. The rate of extraction of ground water from the well as shown in item 3(k) shall not exeeed to the recorded rate from water
melers.

I'he District Ground Water Management Council reserves the right (o stop extinetion of ground water from the well due to quality hazards or any other
reasons, 11 the sitwation so demands

Incase of any change of ownership of the existing well, fresh registration hus to be obtained

No change of location, design, rate of withdrawal and pumping device mrespect ol the existing well as indicated ut SE(2) and (3) o this certilicate
shall be made without prior permission of the District Ground Water Management Council: Any deviation in this regard shall lead 1o cancellation of this
registration

In case, any of the particulars / information furnished by the applicant in his application for issuance ol this registration is tound 1o be incorrect during
verification atany subsequent stage, this registration is linble for cancellation.

Construction of piczometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of
piczometer should be commensurate with that of the pumping well The data, obtained (rom digital water level recorders shall be made available to this
ollice on monthly basis

Guidelines for lnstallation of Piczometers and their Monitoring

(¥}
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Prezometer i a borewell tubewell used only for mensuring the water Tevel by Towering the tape/ sounder or automatic water level measuring
cquipment T also used o take water sample for water quality testing whenever needed. General guidelines for mstallation of piezomelters are as
follows '

The prezometer is o be installed/constructed at the minimum ol 50 m distanee from the pumping well through which ground water 15 being
withdrawn: The diameter ol the piezometer should be about 4" 10 6"

The depth of the prezometer should be same as is case ol the pumping well from which ground water is being abstracted [f, more than one
prezometers are installed the second piczometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquiter monitoring.

No. of piezometers to be constructed & Type ol water level monitoring mechanism shall be as per below table:

Monitiring Mechanism
S No Quantum of Ground water withdrawal (cum/day) No.ol piczometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50-500 | 0 |
4 > 500 2 0 2

The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given 1n
meter upto two decimal.

For measurement of water level sounder or automatic water level recorder (AWLR)/ Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours.

All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided
for bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh. and for its validation

The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods
Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water
Department, Uttar Pradesh, for chemical analysis.

A Permanent display board should be installed at piezometer/Tube wells site for providing the location, piezometer/ tube well number, depth
and zone tapped of piezometer/tube well for standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care of.

8. Any other condition(s) that may be imposed by the District Ground Water Management Council.

Date :22/03/2023

Place:Prayagraj

This certificate is electronically generated and does not require digital signature

about:blank
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. UPPACR

;'m\/“\.r: - UTTAR PRADESH POLLUTION CONTROL BOARD

\\‘!{\\ Building. No T'C-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, 14nx:0522-2720764, Email: info@uppch.com, Website: www.uppch.com

CONSENT ORDER

Ref No. -
134768/UPPCB/Allahabad(U PPCBRO)/CTO/wat
er/ALLAHABAD/2021

To,

Dated : 26/08/2021

Shri RAMESH CHANDRA CHAWLA

M/s SHREE GIRDHARI LAL CHAWLA & SONS
LAKHANPUR, KAITHA, BARA, PRAYAGRA]J
ALLAHABAD

Sub : Consent under Section 25/26 of The Water (Prevention and control of Pollution) Act, 1974
(as amended) for discharge of effluent to M/s. SHREE GIRDHARI LAL CHAWLA &

SONS
Reference Application No :13196366 Dated :26/08/2021
1. For disposal of effluent into water body or drain or land under The Water (Prevention and control of

Pollution) Act,1974 as amended (here in after referred as the act ) M/s. SHREE GIRDHARI LAL
CHAWLA & SONS is hereby authorized by the board for discharge of their industrial effluent
generated through ETP for irrigation/river through drain and disposal of domestic effluent through
septic tant/soak pit subject to general and special conditions mentioned in the annexure ,in refrence
to their foresaid application .

This consent is valid for the period from 26/08/2021 to 31/03/2024 .

In spite of the conditions and provisions mentioned in this consent order UP Pollution Control Board
reserves its right and powers to reconsider/amend any or all conditions under section 27(2) of the
Water (Previntion and Controt of Pollution) Act, 1974 as amended .

W N

Digitally signed by
RAMESH KUMAR
KUMAR SINGH

Date: 2021.08.20

SINGH 17:48:05 +05'30°
IFFor and on behalf of U.P. Pollution Control Board

This consent is being issued with the permission of competent authority . RAMESH

R.O., UPPCB PRAYAGRAJ.

Enclosed : As above
(condition of consent):
RAMESH Digitally signed by

RAMESH KUMAR

Copyto:  CEO-2, UPPCB LUCKNOW. KUMAR e
SINGH D1 0830

R.O,, UPPCB PRAYAGRAJ.

%
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UL POLLUTTON CONTROL BOARD, LUCKNOW

\nnexure to Consentissued to M/s.SHREL GIRDHARI LAL CHAWLA & SONS vide

Consent Order No. 13196366 Water Dated : 26/0%/2021

%)

4(a)

4(b).

0.

CONDITIONS OF CONSENT

This consentis valid only for the approved production capacity of SILICA-1800 TON'MONTH.
The quantity of maximum daily effluent discharge should not be more than the following :
Effluent Discharge Details

S.No Kind of Effulant Maximum daily X‘Treatmentfacility and
discharge,KL/day |

discharge point
1 Domestic 3.0 KLD | Septic Tank

Arrangement should be made for collection of water used in process and domestic effluen:
separately in closed water supply system. The treated domestic and industrial effluent 1f discharged
outside the premises, if meets at the end of final discharge point, arrangement should be made for
measurement of effluent and for collecting its sample. Except the effluent informed in the
application for consent no other effluent should enter in the said arrangements for collection of

effluent. It should also be ensured that domestic effluent should not be discharged in storm water
drain .

The domestic effluent should be treated in treatment plant so that the should be in conformity with
the following norms dated treated effluent .

. : —— Domestic Effulant B - -
S.No [ ~ Parameter. L Standard _

The industrial effluent should be treated in treatment plant so that the treated etfluent should be in
conformity with the following norms, .

) Industrial Kffulant R
S.No Parameter Standard

Effluent penerated in all the processes, bleed water, cooling efMuent and the effluent generated trom
washimg of floor and equipments ete should be treated betore its disposal with treated mdustril
¢luent so that it should be according o the norms preseeibed under The Favironment (Protection)
Act, 1986 or otherwise mandatory .

The other pollutant for which norms have not been preseribed, the same should not be more than the
norms prescribed for the water used in manufacturing process of the industry .

The method for collecting industrial and domestic effluent and its analysis should be as per legal
Indian standards and its subsequent amendments/standards prescribed under The Environment
(Protection) Act, 19806,

The treated domestic and industrial effluent be mixed (as per the provisions of Condition No. 2) and
disposed of on one disposal point. This common effuent disposal point should have arcangement tor
fTow meter/V Noteh for measuring eluent and its log book be mamntained .

The Unit will file the renewal application at least 2 months prior to the expiry ol this Order.

Specific Conditions:

v
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I This consent to operate is valid for Silicn Washing,
2 This consentis valid for Washing of Silica Sand- 1800 Ton/Month.
3o Umitis directed (o reuse of reeyeled water through settling tank,
4. Unitis diveeted to make provision of Rain Water Harvesting & Ground Water Recharging within
03 months,
. Unitis directed to make a boundary wall around the premise within 03 month,
o. Umt shall ensure zero discharge outside the premise,
7. Unitas directed to comply the provision of Central Ground Water Authority NOC if withdrawal of
ground water.
8. Umt is directed (o install ISI Mark Water Meter on the installed tube wells for the measurement of
water abstraction,
9. Unitis directed to develop green belt of appropriate thickness around the premise with fast
growing deciduous saplings.
10. Unit directed to file Annual Compliance Report of the condition.
I'1. For the expansion/diversification of the production capacity, pre-consent of the State Board shall
be mandatory.
12. You are directed to submit purchase of Raw silica sand every quarterly.
ool e
RAMESH s tmee

Issued with the permission of competent authority . KUMAR SINGH
Date: 2021.08.26

SINGH 17:48:25 +05'30
For and on behalf of U.P. Pollution Control Board .

R.O., UPPCB PRAYAGRAJ.
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‘\\r,"(\«\ Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010
Phone:0522-2720828,2720831, Fux:0522-2720764, Bimail: infotmuppeh.in, Website: www.uppeh.com
205884/UPPCB/Allahabad(UPPCBRO)/CTO/both/PRAYAGRAJ/2024 Date: 23/03/2024
To.
M/s
SHREE GIRDHARI LAL CHAWLA & SONS
LAKHANPUR, KAITHA, BARA, PRAYAGRAJ Application Id-
25389683

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated
Consent & authorization) (Fresh) under Section-25 of the Water (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to SHREE GIRDHARI LAL CHAWLA & SONS located at LAKHANPUR,
KAITHA, BARA, PRAYAGRALJ. subject to the provisions of the Water Act, Air Act and the orders that
may be made further and subject to following terms and conditions :-

1. This CCA SHREE GIRDHARI LAL CHAWLA & SONS granted for the period from 01/04/2024 to
31/03/2029 and valid for manufacturing of following products.

S |Product Quantity Unit

No

1 WASHED SILICA 01 {2000 Metric Tonnes/Month
MACHINAL PLANT
& 04 CHARAHI

2. Conditions under Water(Prevention and Control of Pollution) Act -1974 as amended :-
(1) The daily quantity of effluent discharge (KLD) :-

Kind of Effluent | Quantity(KLD) | Treatment facility | Discharge point
Domestic 3.0 Septic Tank

(i1) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality.

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

\ S.No. ‘ Parameter 1 Standard
X/ O\l . .
(488 ‘ .TLre tment and Disposal :- The applicant shall provide comprehensive STP as is required with
A, )

Aancsotp infliient quantity and quality.In case of stoppage of functioning of STP, production has to be

} tely and this Board has to be intimated by fax/phone/email with a report in this regard to be
gPhipimediately.




(V) The treated sewage shall be reused in ;:nl'dagﬂg lar-as possible. The STP shall be marntained

continuously so-as o achieve the quality of the freated sewage Lo the following standards,

. [Stndaras ]

3. Conditions under Air (Prevention and Control of Pollution) Act -1981 as amended :-

1) The applicant shall use following fuel and instal] a comprehensive control system consisting of control
cquipment as required with reference to generation of emissions and operate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

S No. Parameters

Air Pollution Source Details

S No. Air Type of fuel | Stack no Control Height of
Pollution Device Stack
Source
1 |DG SET 63| DIESEL 02 Particulate | AS PER E(P)
& 30 KVA Matter ACT 1986
2 |PORTABLE| DIESEL 01 Particulate | AS PER E(P)
SILICA Matter ACT 1986
CRUSHER-
50 MT/DAY
3 | DRAYER- |DIESEL/GA 01 Particulate | AS PER E(P)
05 TPH S Matter ACT 1986
Emmission Quality Standards
S No. Stack no Parameters Standards
1 03 Particulate Matter | AS PER E(P) ACT
1986

In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be

dispatched imm

ediately

(ii) The unit will not use any type of restricted fuel.
i) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6.00 a.m. to 10,00 p.m., Night time: from 10,00 p.m. to 6.00 a.m.

. |Standards for Industrial | Commercial| Residential Silence
oise level in Area Area Area Zone
b(A) Leq
| Day | Night| Day [Night| Day |Night| Day Night

Time | Time | Time | Time | Time | Time | Time | Time
75 70 65 55 55 45 50 40

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986. \)}/

(i1) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.

5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions. Non compliance of any provision of

this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and

Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules. Q)P’
74



S I complianee o the GO 10118127 .‘n.‘l»nl)?\g-ﬁgnm dated. 13.10.2021 issucd by Deparfment of
Favironment, Forestand Climate Change, Uttar Pradesh. You are directed 1o develop Miyawaki Forest as

per the SOP avanlable at URT :-http: Wwwaipeep.in/ FrainingSession.aspx for ensuring timely compliance of
this divection, you are hereby directed to submit a bank guarantee with minimum validity of one year of the

amount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/~ (Rs. Fifty Thousand

Only) whichever is more, within 30 days from the date ol issuance of this certificate. In case of non-

compliance of this direction, your consent will be revoked by the Board.

S 1 the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the

responsibility of the industry to comply with the various conditions of the NOC obtained from the

competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-

I. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three

month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.

The applicant shall provide discharge measurement equipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated

conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issued by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution

Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to

occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. The industry shall operate in a manner so that all emissions be emitted through designated chimney/stack

only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,

it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

I'1. The applicant shall apply before the 60 days of expiry of CCA or any change in production types/

production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge
s ;

3. Unit is directed to maintain the stack height attached with D. G sets as per standard within 02 month &

also maintain acoustic enclosures for Noisc Pollution Control.

>
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4 Umticdirected o sabnt Comphiance of Ground Water Authority if withdrawal of ground water.

2

Units directed to make a boundary wall around the premise within 03 maonth

o Umitwall strengthen green belt i the premise of the total occupied area,

- Umtisdirected to reuse of reeyeled water through settling pacea tank.

Umits directed to make provision of Raim Water Harvesting & Ground Water Recharging within 03

e

months

9 Umtis directed to make a boundary wall around the premise within 03 month.

10 Unit shall ensure zero discharge outside the premise.

1T Umiths directed to install IST Mark Water Meter on the installed tube wells for the measurement of water

abstracnion

12 Umt directed to file Annual Compliance Report of the condition.

I3 Unitas directed to comply the provision of Solid Waste Rule 2016.

14, Unit shall submit Ambient Air Monitoring Report in 03 month.

I3 You are directed to submit purchase of Raw Material/Sand sand every quarterly.
RAMESH i o e
KUMAR SINGH Date: 2024.03.23

12:27:22 053¢

R.O., UPPCB PRAYAGRAJ.
Copy to:

Digitally signed cy

RAMESH RAMESH KUMAR SINGH
KU MAR SIN G H Dat2:2024.03.23

12:27:31 +05'30

R.O., UPPCB PRAYAGRAJ.

CEO-2. UPPCB LUCKNOW.
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Ground Water Department
(Namami Gange & Rural Wafer Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 8 (C)
AUTHORIZATION/ NO-OBJECTION CERTIFICATE FOR SINKING OF NEW /
EXISTING WELL FOR INDUSTRIAL/ COMMERCIALY/ INFRASTRUCTURAL OR
BULK USER OF GROUND WATER

[Under Section 14 of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]

AUTHORIZATION/ NO-OBJECTION CERTIFICATE NO: NOC013955
VALID FROM 13/12/2023 TO 12/12/2028

Name of the Applicant RISHI CHAWALA
Address of the Applicant: 87, Darbhanga Colony, Dahiawan, Prayagraj, Uttar Pradesh

N Shree Girdhari Lal Chawala and Lakhanpur, Kaitha, Bara, Prayagraj,
‘\ . y y (=3
Company Name Sons Company Address Uttar Pradesh

Serial No. of Application Form PGRI1023NCO0014 Date of Submission 10/10/2023

Specimen Signature of the User:

Location particulars:

District

Prayagraj Block SHANKARGARH
J.L. No Plot No. 22
Municipality/Corporation No Ward No. N/A
Holding No. N/A
Rate of Withdrawal (m™/hr.) 7.00 Datc of Energization (In Case ¢ ) )

of Electric Pump)

Particulars of the Proposed Well and Pumping Device:

Type of the Well Tube Well/Boring Purpose of the Well Commercial
o Size (For Tuhe Wa Approx. Strainer Length

Assembly Size (For Tube Well) 0.00 (For Tube Well) 0.00

Diameter (For Dug Well) 0.00 Type of Pump to be Used: Submersible

HL.P. of the Pump: 5.00 Operational Device Electric Motor

Maximum Allowable Rate of Withdrawal 700 Maximum Allownble 300

(m*/hr); Running Hours Per Day: -

Maumum’.-\Iluwal)leAnnuul Extraction of 7665 00 Rechnrge Required: 3832 50

Ground Water:

+ This No-Objection certificate authurizes the owner applicant (user) to sk a well in the location specified at SL(2) for extraction of ground water
atarate not exceeding thatas shown at S1-(3y). for Running IHours per day as shown at S (3k), and for maximum allowable annual extraction ot
ground waler as shown at SI (3k) and 1s valid subject o the observance of the conditions stated overleal

o Holder of this NOC is hereby diected 1o assure annual rechinge of 3832 50 cubie meter, us specified under the

application form within the gnen
tine period

GENERAL CONDITIONS

+ Holder of this NOC 15 hereby directed o Tl from 1A Tor registermg his/er well within 90 days us mentoned in
alter registration ol his/her NOC

apphication torm shall only started

$ IR Lon, design, rate of withdrawal and pumpig device m espect ol the proposed well s indicated w81 (2)
¥ y 11 permission of the Competent Authonty. Any deviation i s regard shall lead to caneel|

-

and (3) ol s certiticate
aton ol this authorization

\ 113




12623 11 a0 AN

\&

)

’ ah )“lus'lilllmi()n ()
e Trom ST shall b yulized for woilet Nushimg, car washing, vardening ete

Aboul blank

Lorthe purpose of measunmp and recordimp the quantity of pronmd \\12 054 every sibd naer shall wftecdigital water flow meters (conforming to
Vel recorn

BIS IS standards) having elemetin system i the abstiaetion shhuchn e,y Fote and quantinm ol extraction, at autlet of pumping devices and it
shallbe presumed that the quantinn recorded Iy the meter has been extracted by the sad wser, until the contrury 14 proved The rate of extraction of
sround water from the wellas shown i tem 300 shall not exceed 1o the tecorded rte from water meters

The concerned Awthonty resenves the NEht o stop estiaction of
demanda

Incase ofany change of ownership of the existmp welly fresh registration has (o be obtained

No change of location, desipn, rate of withdrawal and pumping device inrespeet of the existing well as indicated at S| (2) and (3) of this certificate shall
be made without prior permnission of the Competent Authority. Any deviation in this regard shall lead to cancellation of this registration

Incase.any of the particulars T itormation turnished by the applicant in his application for issuance of this registration 1s found to be incorrect during
verfication atany subsequent stage | this registration is linble for cancellation

The Certificate of Authonzation” NOC shall be valid for a period of five years from the date of issue The applicant shall have to apply for renewal
through a tresh apphcation, at least ninety days prior to expiry of'its validity

Construction of piezometers and installation of digital water level recorders with telemetry shall be mandatory for user. Depth and zone tapped of

prezometer should be commensurate with that of the pumping well. The data, obtained from digital water level recorders shall be made available to this
oflice on monthly Iy

Guidclines for lnstallation of Piczometers and their Monitoring

mound water from the well due to quality linzards or any other reasons, if the situation 5o

1N

Prezometer 1s a borewell wbewell used only for measuring the water level by lowering the tape/ sounder or automatic water level measuring equipment
115 also used 1o take water sample for water quality testing when ever needed. General guidelines for installation of piezometers are as follows

o The piezometer is to be installed/constructed at the minimum of 50 m distance from the pumping well through which ground water is being
withdrawn. The diameter of the piczometer should be about 4” to 6.

e The depth of the piezometer should be same as is case of the pumping well from which ground water is being abstracted. If, more than one
piezometers are installed the second piezometer should monitor the shallow ground water regime. It will facilitate shallow as well as deeper
ground water aquifer monitoring

° No of piezometers to be constructed & Type of water level monitoring mechanism shall be as per below table:

Monitiring Mechanism

S No Quantum of Ground water withdrawal (cum/day) No.of piezometers required
Manual DWLR with Telemetry
1 <10 0 0 0
2 11-50 1 1 0
3 50- 500 1 0 1
4 > 500 2 0 2

o The measuring frequency should be monthly and accuracy of measurement should be up to cm. the reported measurement should be given in
meter upto two decimal.

o For measurement of water level sounder or automatic water level recorder (AWLRY Digital Automatic water level recorder (DWLR) with
telemetry system should be used for accuracy.

o The measurement of water level in piezometer should be taken, only after the pumping from the surrounding tube wells has been stopped for
about four to six hours.

All the details regarding coordinates, reduced level (with respect to mean level), depth, zone taped and assembly lowered should be provided for

bringing the piezometer into the Hydrograph Monitoring System for Ground Water Department, Uttar Pradesh, and for its validation.

The ground water quality has to be monitored twice in a year during pre-monsoon (May/June) and post-monsoon (October/November) periods

Quality may be got analyzed from NABL approved lab. Besides, one sample (1 It capacity bottle) to the concerned Director, Ground Water

Department, Uttar Pradesh, for chemical analysis.

A Permanent display board should be installed at piezometer/Tube wells site [or providing the location, piezometer/ tube well number, depth

and zone tapped of piezomeler/tube well for standard referencing and identification.

Any other site specific requirement regarding safety and access for measurement may be taken care ol

Any other condition(s) that may be imposed by the concerned Authority.

In case, any of the particulars | information furnished by the applicant in his application for issuance of this permit is found to be incorrect during

verification at any subsequent stage, this permit is liable for cancellation.

SPECIFIC CONDITIONS:

(A) For Industrial User: No Objection Certificate for ground waler extraction by industries shall be granted subject to the following specific conditions

1) No Objection Certificate shall be granted only in such cases where local government water supply agencies are not able to supply the desired quantity

of waler

1) Allindustries shall be required to adopt latest water efTicient technologies so as 1o reduce dependence on ground water resources.

1) All industries abstracting ground water in excess of 100 m*/d shall be required to undertake annual water audit through Contederation of Indian

Industries (CI1)/ Federation Indian Chamber of Commerce and Industry (FICCH/ Navonal Productivity Council (NPCY PHD Chamber of Commeree &

Industries certified auditors and submit audit reports within three months of completion of the same 1o Ground Water Department Uttar Pradesh All such

industries shall be required to reduce their ground water use by at least 20% over the next five years through appropriate means

1v) Construction of observation well(s) (piezometer)(s) within the premises and installation of appropriate water level mounitoring mechanism as

mentioned in General Condition no. 10 shall be mandatory for industries drawing/ proposing to draw more than 10 m* Aday ot ground water and

Monitoring of water level shall be done by the project proponent. The piczomeler (observation well) shall be constructed ata minimum distance ot 50 m

from the bore well/production well. Depth and aquifer zone tapped in the piczometer shall be the sume as that of'the pumping well/ wells. Monthly water

level data shall be submitted online to the Ground Water Department, UP.

V) The proponent shall be required 1o adopl rool top rain water harvesting/ recharge in the project premises. Industrie

waler (chenncal, pharmaceutical, dyes, pigments, paints, textles, annery, pesticides/ nsecticides, lertilizers, sl

the harvested ram water in surface storage tanks for use in the industry

vi) Ijection of treated/ untreated waste waler into aguiler system is strictly prohibited

Vi) Industries which are hkely o cause ground water pollution ¢ g “Tanning, Slaughter Houses, Dye, Chemical/ Petochemical, Coal wash

hazardous units etc. (s per CPCI3 hist) need 1o undertake necessary well head protection measuies o ensure

o

°

°

o

s Which are likely to pollute ground
aughter house, explosives ete ) shall store

s, other
prevention of ground water pollution

(B) Infrastructural User; The No Objection Certificate for ground water abstraction will be granted subject o the
1) In case of infrastructure projects that require dewatenng, proponent shall be required to catry out regular monitoring of dewater ing discharge rate
(using adggital water low meter) and submit the data online 1o Ground Water Department, fll‘ as applicuble: Monitoring records and results should be
5 e 0 Py !['w| pponent for two yeius, for mspection or reporting as required by Distiict Ground Wit Management Council

tollowing specitic conditions

wage Treatment Plants (STP) shall be mandatory for new projects, where ground water requirement 1s more than 20 m? fday. The

»

'\
W\
|
i
VIS =1
} /)
\E. /]
o "\ /)

213



12716723, 1140 AM

Date 187122003 2055

Place Prayagraj

aboul blank

This certificate is eleetronically generated and does not require digital signature

about:blank

313



s GROUNDZOBRR DEPARTMENT &ma-@. R-
g@@% (Namami Gange & Hural Water Supply Department)
3 *'

Ministry of Jal Shakti
Government of Uttar Pradesh

[UIS 10(1) or 11(1) of the Uttar Pradesh Groun ter Management and Regulation Act, 2019.]
[SWR WaxT mwmﬁv%ﬁuma&%?mzmgwg 10 (1) TT11 (1)]

Applicant's Details
&1 faavor

Type of Applicant

Behalf of Firm/Company

Application Number

PGRJ0324RBU0032

JATF FTUSR TG WG
Application Date 14/03/2024
Name of the Applicant RISHI CHAWALA
ATH HT AW
Mobile No. 9415215872 Email ID. sglc.ald@gmail.com
TeETEd Fa¥ T s
Date of Birth 26/08/1981 Gender Male
iG] e
Nationality Indian ID as Address Proof Aadhaar Card
RRE) frare yTor 3 SgEt
Aadhaar Card Number 4235-5464-6366 Uploaded Aadhaar Card Download
s fomar mar SnuR S
House No./Flat No./Building No. 87, Darbhanga Colony, Dahiawan, Locality/Village
BT Fo/wre Jo/Ha 1o Prayagraj, Uttar Pradesh I
City/Town/Post Office PRAYAGRAJ State Uttar Pradesh
TREW@IIRE AT I
District PRAYAGRAJ Pin Code 211002
SELC e
Designation Proprietor Company Name Shree Girdhari Lal
ug S BT AH Chawala and Sons
Company Address Lakhanpur, Kaitha, Bara, Authorization Letter Download
HUI P Uar Prayagraj, Uttar Pradesh witeR =
Details of Proposed Well
kgl

District Prayagraj Block SHANKARGARH
L AT
Plot No./Khasra No. 22 Municlpality/Municipal Corporation No
wTe HEIRaERT H&AT TR uiferd A frma
Ward No./Holding No. N/A Uploaded Land Details Download
418 wengfesT wen Jqeirs faar mar yfdy @1 faeRor

Download

Lat 25.197603 long 81.600116 Google Map Download

: e Ay

>
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?i\nig(ula%ogmroposod Well 2057

Date of Construction/Sinking of ~ 02/02/2021 Type of Well

;;:"ﬁ Ay Y W B

luhe Wall/Boring

Discharge of Tube Well 7
(cum./hr)

E@%’ﬂ F1 fRdgm (cum./hr)

Housing Pipe If Any No

KRR

Strainer Details
z a;T

Material of Strainer PVC

Number of Strainer(s) 1
VR @ IR R ot §en
S.No. Strainer Installed at what Depth from Strainer Installed upto what Depth from Length (In Diameter (In
a_m Ground Level (in Meter) Ground Level (in Meter) meter) millimeter)
T=m W,%Wﬁmmwm VR, YR AP TRE @ wfag e @fex o (Frefifier )
& (e d) (Hiex #) )
1 52.00 56.00 4.00 156.00
Approx. Depth of Well (In meter) 76.00 Whether There has been Any Adverse No
@ﬁ aﬁmﬁa llsilg (vﬁaﬁ) Report Regarding Water Quality of the
Well?
T Y S o B UGl & GGy A BIg
whaga Rad &2
Ground Water Level (In meter) 76.00
YT W (e #)
Details of Proposed Pumping Device
TRATIdd UfT SUHRT BT Rraor
Type of Pump to be Used Submersible Pump Capacity (In m%hr) 7.00
g fhd WA aTet U &7 YR T &HaT (m3/hr)
Horse Power (H.P.) 5.00 Length of Suction Pipe (In meter) 76.00
g1 ureR (Ta.d,) TR UZY P warg (Hiex #)
Operational Device Electric Motor Date of Energization 06/04/2021
qfare IuRl faggdiew fafy
Det%i'!s of Utilization of Well
E3l auu#rr &1 fqavur
Purpose of the Proposed Well Bulk User
YA $U &1 IERG?
Annual Running Hours 1095.00 Annual Days . 365
aiffe ai (42 #) qiffe guai (A7)
Daily Running Hours 3.00 Whether the Water Supplied in Well No
&fre Iua (ﬂ%ﬁ) Area Through Pipe Water Supply or
Not?
T 8 A ot @Y 3ngfef gy ey &
Hm A g 82

W




Whether Rain Water Harvesting  No 2058)|lmr Information Which You N/A

Structure has been Constructed Would Like to Furnish

within the Premises? nﬂgj I G 1) G 1T YT AT

w1 o N ant ww WeuA A

v w1 Rartor Rsar nar @2

Maximum Allowable Annual Extraction of Ground Watoer: 7665.00

Affidavit on non judicial stamp paper of Rs, 10 for Installation of appropriate rain water harvesting structure/  Download
measure within a period of one year from Issuing of NOC Date

.3 Ry ol w3 A ad Y sraft & WNaw sRra aul sre dge dvEen ) a @ wmeen F o s 10- %
R T RE w©ru I

Does industry come under No
MSME ?

1 IANT MSME & fefa amar @

?

NOC Issued By:
SAETIRY WHTOT O (RT )

Central Ground Water Authority No

F=rg g wre

Ground Water Department Uttar Pradesh Yes
Ay e frymT IR W RER

Certificate Number NOC013955 Issue Date 13/12/2023
THTOTOS ST forta= fafy

Expiry Date 12/12/2028 Upload Certificate Download
sifom fafy THTUTIS TS DY

Declaration by the Applicant
ERY 33\'5] UTT

| do hereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of the information and
particulars is found to be incorrect at any stage of scrutiny and investigation or thereafter, my application/registration is liable to be
rejected/cancelled ..
o UdgaRT 9ifYd $3a1 § & SR 8 70 fqavur 9et 9 9 § | a1 § % 3 o ueara & aR fadt off TR W Iwied faaron s o e &t
IR SMAGARRISHRU sRdipa/AR fope oA g g

| Agree/d UgHd §
Note/ATe

. Separate application forms should be used for registration of each individual well.

» The application form should be completed in all respect before submission. Incomplete applications are liable for rejection. Any correction |
alteration shall be duly authenticated.

- In case any of the particulars/information is found to be incorrect at any stage of verification | scrutiny, the application is liable for rejection.

« In case any of the particulars/ information furnished is found to be incorrect at any stage even after issue of the registration, the registration is
liable for cancellation.

» Please write 'N.A.' against those items which are not applicable.

. Please attach the following documents along with the application:

» (a) Document showing proof of ownership of land;

« (b) Photocopy of Aadhaar card / voter ID | ration card | any other proof of identification.

. (c) Map showing location of the existing well, the command are a and the existing wells which have been refer red to in item no.2(a),
(b)and(c).

.+ (d) Affidavit referred 1o in item no. 7(e)

. The concerned Authority reserves the right to ask for any other document(s) from the owner applicant for examination of the merit of the case.




FTATAL ﬁ‘ﬁf&gél%, Prayagraj

O (@ T3
. $ TI¥ -9
st ¥ woeTew ¥ agAtH
{fraw- ¢ 2T}
MINS: €A1TRA
S&IT: NOC/ST/2022/11/15/161244 Prat+: 04-01-2023
FrATH T Jafy
SERETAFT  SHREE GIRDHARI LAL CHAWLA AND ﬁﬂﬁfm'ﬁ"ﬂ | 87 LOWTHER ROAD DARBHANGA COLONY ALLAHABAD
T SONS waT 211002
SAFT T HETy  S7F(T 04-01-2023 7 03-01-2026 T HUSTI HT
Al
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Digitally signod by SANJAY KUMAR KHATRI
Date: 2023.01.04 15:01:41

Prayagra|

District Maglstrate
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IN THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 203 OF 2021
VAKALATNAMA

IN THE MATTER OF:

DEVIDAS KHATRI . APPLICANT (S)
VERSUS
UNION OF INDIA AND OTHERS ----RESPONDENT (S)

I/We, Rishi Rishi Chawla s/o Shri Ramesh Chandra Chawla R/o 87
Darbhanga Colony, Prayagraj (U.P.) (Newly Impleaded Respondent No.
), do hereby appoint and retain STUTI RAI, Advocate, C-187, Dayananad Colony,
Lajpat Nagar -110024, Mobile No. +917651982119, adv.stutirai@gmail.com to act
and appear for us in the aforesaid matter and to conduct and prosecute or defend the
same and to take all proceedings that may be required to be taken by any application
connected therewith or any decree or passed therein including the proceedings in
taxation and application for REVIEW, to file and obtain return of documents and to
deposit and receive money on our behalf in the said matter and to represent us and
take all steps necessary therein for and our behalf. We agree to ratify all acts done by
him in pursuance of this authority.

Dated this the 30 day of March, 2024

Identified & Satisfied about the execution of the vakalatanama by
Accepted

L/g Mcj m Respondent No.

MEMO OF APPEARANCE
To,
The Registrar
Debts Recovery Appellate Tribunal
Allahabad
Sir,

Please enter my appearance for the above named Respondent No.4 in the above
named Appeal (/g 2
Thanking You |me QQQ(/

Yours Sincerely

( 4Tutl  RA )

Advocate

Dated 30 March 2024



	Reply to Report dtd 17.01.2024 on behalf of Girdhari Lal Chawla and Sons for Washing Plants
	Annexure R1 Consent Orders dtd 30.07.2020
	Annexure R2 Consent Order dtd 06.04.2023
	Annexure R3 Certificate of Registration
	Annexure R4 Storage License
	Annexure R5 Consent Orders dtd 26.08.2021
	Annexure R6 Consent Orders 23.03.2024
	Annexure R7 Authorisation from Ground Water Dept for Sinking of Well
	Annexure R8 Registration Certificate for Washing Plant
	Annexure R9 Storage License for Washing Plant
	Vakalatnama

